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SHRI LOK.ANATH MISRA: Sir, I 
suggest that we adjourn till three today 
because there is no pressure of business 

today. On other days we are obliged to sit till 
six o'clock. 
MR.   DEPUTY   CHAIRMAN:   If   it 
is the desire of the House, I have no objection, 

SHRI A.D. MANI:   Three o'clock. 

MR. DEPUTY CHAIRMAN: In deference 
to the wishes of hon. Members I adjourn the 
House till 3 P.M. 

The House adjourned for lunch at one 
minute past one of the clock. 

The House reassembled after lunch at three 
of the clock. THE VICE-CHAIRMAN (SHRI RAM 
SAHAI) in the Chair. 
REFERENCE TO THE CONSTITUTION 
(TWENTY! IFTH AMENDMENT) BILL 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I have taken your permission. I want to 
have an inquiry immediately. We read in all 
the newspapers that the Constitution (Twent-
yfifth Amendment) Bill is going to be Jilutcd 
in favour of the vested interests— in order to 
make a provision the law should be passed with 
two-thirds majority in the Assemblies and in 
Parliament—in so far as clause 31 (c) is 
concerned. Now. Sir. there are other 
suggestions also of diluting. Here is the Law 
Minister sitting and he should clarify the 
position in the House. The matter came up for 
discussion in the Congress Parliamentary Party 
and he said that he would clarify the position in 
the Houses of Parliament—a very right 
approach. He should do it in the Houses of 
Parliament. But in the meanwhile we find in the 
press not only reports but also the kind of 
amend- 

 

 



 

merit the Government is going to bring 
forward to dilute,  which takes away the 
effect of it, under the pressure of the 
vested interests. 

I would request you through you, Sir, 
that our Law Minister should take the first 
opportunity in this House to tell us 
whether they are contemplating any 
dilution of the Bill. 

THE MINISTER OF LAW AND JUST-
ICE/  (SHRI H.R. 
GOKHALE): Sir, the Bill is coming up for 
discussion in the Lok Sabha on the 30th 
and I think on the 7th in this House. Sure-
ly, my very dear friend, Mr. Bhupesh 
Gupta, does not expect me to make a 
statement in this house before I take the 
Lok Sabha into confidence. 

SHRI BHUPESH GUPTA:    What about 
the dilution? 

SHRI H.R. GOKHALE: Whether it is 
di lut ion or not. it is a matter of opinion. 

SHRI   BHUPESH   GUPTA:    Are   
you 

contemplating any change? 

SHRI  H.R. GOKHALE:    So far as I 
can sec, there is no dilution. There is 
nothing more that I can say now. 

SHRI BHUPESH GUPTA: On a point 
of order. I do not want to know about the 
dilution because he says that it is a matter 
of opinion and that he would not give an 
opinion. But he is a lawyer, it is a question 
of fact. Does he contemplate any change 
in the provisions of the Bill? 

 
SHRI    LOKANATH   MISRA  
(Orissa): 

In regard to the Constitution (Twent>lifth 
Amendment) Bill, I had raised in this 
House that the Law Commission's Report 
should be published. They have now 
suppressed the Law Commission's Report 
from the Members of the House because 
some opinion has been expressed there 
which might be of 

some consequence while this particular Bill 
is being discussed. I would request, through 
you, the hon'ble Law Minister to let us 
know what is the position, whether they are 
going to circulate the public document, the 
Law Commission report, to us before the 
25th Amendment Bill is taken into 
consideration. 

SHRI H. R. GOKHALE: I fully appre-
ciate the anxiety of the hon'ble Member that 
the Members of both the Houses should 
have a copy of the report well in time be-
fore the Bills are taken into consideration. 
As the hon'ble Member is aware, normally 
reports of the Law Commission take quite a 
long time to be printed and placed before 
the House. The reporton Capital 
Punishment, for example, of the Law Com-
mission was placed before the Lok Sabha 
this time. We will make sure that this does 
not happen this time, particularly the report 
pertaining to the 25th Constitution Amend-
ment. I appreciate that it is no use putting it 
before the House after the 25th Amendment 
to the Constitution is discussed. Therefore, 
we took steps to have the report printed as 
expeditiously as possible, and if all my 
calculations go right, we are expecting the 
copies to come, may be. within an hour or 
so from now. Since tomorrow the House is 
not sitting the formal laying on the Table 
may not be possible tomorrow. But I have 
requested the Speaker—of course, it is for 
his decision —to circulate copies lo the 
Members of the Lok Sabha much in 
advance so that the formal laying can be 
done on Monday. The Members will have 
copeis earlier. 

SHRI BHUPESH GUPTA: Is the hon'ble 
Minister aware that there is a certain 
request from certain quarters to change the 
report because they think, 1 do not know, 
that the report contains certain recommend-
ations which enable them to get the Consti-
tu t ion  (Twenty-fifth Amendment) Bill 
diluted in a reactionary direction, and that 
is the reason why there has been a kind of 
internal move in certain quarters in 
Government and outside in order to get the 
Constitution (Twenty-fifth Amendment) 
Bill before Parliament with a view lo 
influencing the Mcm- 
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[Shri Bhupcs Gupta] 
bers. Do I have an assurance, whatever the 
move, that the Bill ill reflect the mandate of 
the election? 

SHRI LOKANATH MtSRA: How can 
such an assurance be available now? Ul-
timately it is for the House to decide. If Mr. 
Bhupesh Gupta carries the House with him, 
he might change the opinion. 

SHRI BHUPESH GUPTA: I am asking, 
not you because you will carry me also, the 
Government. The Government will not put 
into it that aspect of the Law Commission 
report if it goes against the madale of the 
election which tries to water dov» n the present 
Constitution (Amendment) Bill which you 
have introduced. 

 
SHRI A. D. MANI (Madhya Pradesh): On 

the point raised, the Bill has been introduced in 
the Lok Sabha. It is yet to be introduced here. 
Sir, I would like to mention that the Bill is not 
the final authority. It is Parliament which is 
the final authority. \ It is not a mantram. If 
somebody says that the Bill is coming before 
the Rajya Sabha, | then the Law Commission 
report must be circulated to the Members of 
the Rajya Sabha. I would request the hon'ble 
Minister to circulate the Lok Sabha amend-
ments also. Let us also study them. It is a 
matter of courtesy that we should have some 
some opportunity  to study them. 

THE CONSTITUTION (AMENDMENT) 
BILL, 1966—Contd. 

(To amend Article 101) 

 


